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Versus
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Through
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NATIONAL GREEN TRIBUNAL


harsh vardhan singh rajawat
DATE: 24.09.2024
PLACE: NOIDA 


358

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 329 OF 2024

In the matter of:
RAJENDRA TYAGI ...Applicant

Versus

UNION OF INDIA & Ors. ...Respondent

REPLY AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE,
GAUTAM BUDDHA NAGAR

l, Manish Kumar Verma, aged about 40 years, S/o. M.P. Verma,
presently posted as District Magistrate, Gautam Buddha Nagar do

hereby solemnly affirm and declare as under:

1. Thatin the above-noted capacity, | am well conversant with
the facts and records of the present case and am authorized

to swear the present affidavit.

2. That the above-noted matter came up for hearing on
08.07.2024, when this Hon’ble Tribunal directed the
Answering Respondent to file its reply to the Original
Application.

. That the instant matter was taken up by this Hon’ble Tribunal

on basis of an application from Shri Rajendra Tyagi alleging

that construction of illegal and unauthorized colonies and

other structures are being carried out without seeking and
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possessing the mandatory permissions from concerned

Departments.

. That it has been further alleged that the illegal colonies and
structures raised do not have any sewerage network in place
and are perpetually discharging sewage/waste water on the

roads and open lands.

. Tha;c Hon’ble Tribunal has acknowledged that averments
made in the application raise substantial question relating to
environment arising out of the implementation of the
enactments specified in Schedule | of the National Green
Tribunal Act, 2010 and has issued notice to the respondents

for filing their response.

. That in compliance of above-mentioned orders of this, the
Answering Respondent has issued directions to Sub-
Divisional Magistrates of concerned Teshsils; Dadri, Jewar
and Sadar to submit their response with regards to
averments made in the said application. Copy of said letter

is annexed as Annexure | of the response.

. That as most of the area in District Gautam Budh Nagar is
notified under UP Industrial Development Act, 1976 and is
under respective Authorities viz, New Okhla Industrial

Development Authority, Greater Noida Industrial

A
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Development Authority and Yamuna Expressway Industrial
Development Authority, the Answering Respondent has
sent letter to Chief Executive Officer of New Okhla Industrial
Development  Authority, Greater Noida Industrial
Development Authority and Yamuna Expressway Industrial
Development Authority to take necessary action and ensure
that action against violators. Copy of said letters is annexed

as Annexure Il of the response.

8. That it is humbly prayed that the present Reply ma} kindly be

taken on record by this Hon’ble Tribunal.

ﬁDEPONENT
VERIFICATION: '

|, the deponent abovenamed, do hereby verify that the contents

of above reply are true and correct to my knowledge derived from
official record. No part of the same is false and nothing material has

been concealed therefrom.

VERIFIED ON THIS THE DAY OF SEPTEMBER, 2024 AT NOIDA,
GAUTAM BUDDHA NAGAR.

ATFESTED g
r& DIJP_ONENT

Naveen Chandra Sharma
Advocate Notary
Dadri Noida (G.8. Nagar)

24 SEP 2004
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THF : LALEQ. /THoshoR0-76 / 2024

SoRTRER (SR / Tl / o)
TR | -

v o oshu sRa ey, = RAeel § 9o/ OA No-329/2024 Rajendra Tyagi Versus

Union of India & Ors. ¥ qTRe amdwr e 02042024 T4 08.07.2024 & e B
T |

SR v w0 JRwRor F DR OA No-329/2024 Rajendra Tyagi Versus Union

of India & Ors, ¥ WIRT AW AP 02.04.2024 T 08.07.2024 @RY e =) T w7 Tgoy
w, Wmﬁmq%—

1. In this orlginal application, Applicant has ralsed a grlevance that unauthorized and illegal
construction of houses, shops and other commercial establishments on large scalé Is in progress in Greater
Noida and Noida in violation of environmental norm. Since many of these illegal constructions are being done
with top soil, the act is causing large scale illegal mining of top soil in and around the villages, resulting in
deep, catastrophic pits which is giving rise to a vicious cycle. It Is the allegation of the Applicant that these
constructions are being done without obtaining mandatory Consent to Establish and Operate under Section
25 of the Water (Prevention and Control of Pollution) Act, 1974 from the Uttar Pradesh Pollution Control
Board {UPPCB). 1t is also alleged that these illegal constructions/colonies are being developed without having
any sewerage network in placé and without having Consent to Establish and Operate under the Air
{Prevention and Control of Pollution) Act, 1981 and without NOC to draw water from tubewells,

4, issue notice to the respondents. Applicant is directed to serve the respondents and file affidavit of service
at least one week before the next date of hearing.

Orders dated 08.07.2024 is as below:- )

1. in this original application, the grievance is against the alleged unauthorized and illegal construction in
Greater Noida and Noida in the specified villages in violation of the environmental norms.

2. The Tribunal on 02.04.2024 had issued notice to the respondents. The status report dated 05.07.2024 has
been filed by the UPPCB for (Greater Noida) wherein the action taken by the UPPCB in Greater Noida.

5. learned Counsel appearing for the other respondents seeks four week’s time to file the report/response. It

will be open 1o the Counsel for the applicant to file response to the reports already filed within a period of
four weeks.

6. List on 27.09.2024.

[YNTT Original Appllcatxonff Tﬁ'ﬂ'ﬂg@’l’ﬂ'\' T Il ¥ ey, et Ser ﬂlﬁ gl
awms agAfy o R R ol wnfen, @M/ Ren/ger oy @ fwio @
Ao WA A O T8 8, 31 Soog B | 990 W ¥ foren g @ oiv ¥ Rerw

. IR TR
) R o @ gieTa R fvar o @ 5 se-arm st oo wrtad
| 5% arurer SR SelEwmerdl B Rl 20002024 T A A §T A0 AR

v o GffEa wY | 9 afioto # arTel gHarE f 27.09.2024 I

Retieh /2. /09 /2024

: frefaftn @) smavae Rl ¥ MR
wmmmm/wo ), mggTR | < \:
WMUOWOWWNW'
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AT INGHECIRI] Movgg TR
wd 18> )L~ 180)2Y Retid: 2.0 ~09-2024
dar d

1. I HruTeis e, dex Aver sienfie Ao miwe, Jev e

2. & FEUCS AP, T ahwen seifie Rem wideser, Aroer |

3. %WW PN, IgT vaaue—a, e e miiexr, dex
|

fawg—=0 *rshim R e, 7 Rl § @ifTa aitovo o 320 / 2024 Rajendra Tyagi
Versus Union of India & Ors. # UIRT 3MR9 faiies 02.04.2024 TG 08.07.2024 T

HIUTSH & T ¥ |
B,
mwﬁwﬁwmow@agﬁﬁaﬁw,ﬁéﬁwﬁﬁmﬁaﬁwo#o

329 /2024 Rajendra Tyagi Versus Union of India & Ors. & TIRT 39 f2iH 02.04.2024
e 08.07.2024 FST7ehY fcrar o= & wrer e ) T 9 o7 W& 2, @7 W TEvr o
BT HE PN |

JURIGT Original Application Tﬁ?l*l‘g’%’ TR & IHET &3 § foeer, Wuet SR
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